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The Deputy Minister of Finance

(Shri B, R. Bhagat): 1 beg to move:

“That the proviso (o Rule 66. ...

Shri Hari Vishnu Kamaih: On a
point of order, Sir.

Mr. Speaker: Let him make the
motion.

Shri Hari Vishnu Kamath: Rule 388
says the motion cannot be made
withoul your consent,

Mr. Speaker: [ have given consent.

Shri Hari Vishnu Kamath: If you
have given consent, it is all right,

Mr. Speaker: It was given yester-
day.

Shri Hari Vishnu Kamath: ] did
not know that,

13.09 hrs,

SUSPENSION OF PROVISO TO
RULE 66

The Deputy Minister in the Minister
of Finance (Shri B. R. Bhagat): 1
beg Lo move:

“Thal the proviso to Rule 66 of
the Rules of Procedure and Con-
duct of Business in Lok Sabha in
in its application to the motions
for taking into consideration and
passing of the Emergency Risks
(Factories) Insurance Bjll, 1962 be
suspended.”

Mr, Speaker: Molion made:

“That the proviso to Rule 66 of
the Rules of Procedure and Con-
duct of Business in Lok Sabha in
it applicaiion to the motions
for taking into consideration and
passing of the Emergency Risks
(Factorie;) Insurance Bill, 1962 be
suspended.”

Shri Hari Vishnu Kamath
(Hoshangabad): It is farthest from
my mind to be in any way unhc:pful
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or obstructive to the Government in
this time of emecrgency, but may I
submit with all respect that this
motion has been made today because
of defective or ill-planning of business
by the Government for this session of
Parliament. If the Government had
planned its business with foresight—
that matter has been raised so often in
this House that I am loth, I am reluc-
iany to raise it again and again, and
you have also been kind enough to
direct the Government to plan their
business properly and efficiently—if it
had been done, this motion would not
have been made and we would not
have been in a quandary. 1 know the
rule; are not sacrosanct. But as I
said earlier, in all these, particularly
at this time the spirit the forms and
the institution of parliamentary demo-
cracy should be be upheld with greater
vigour than before, so that at the end
of the emergency, parliamentary
democracy may ecmerge even stronger
than it is today.

Some of the minor Bills with which
Government was ovcupied last week
could have been postponed and token
up later, and the Bill which was
moved jusy now by the senior Minis-
ter could have been taken up. If that
had by now received the assent of the
President, there would have been no
difficulty in moving the second Bill.

Mr. Speaker: If I agree with his
observations, what next should be
done?

Shri Hari Vishnu Kamath: The rules
should not be suspended lightly on
every occasion.

My next suggestion is that the
second Bill need not be taken up
today the first Bill might be passed
by this House and then by the other
House and the President’s assent may
be obtained. The session may be ex-
tended by a day or Ywo or till Wed-
nesday or Thursday so that the other
Bill could be brought, if it could not
be done ear! -+ thon Tuciday. Certain-
ly the session cou!d be extended for
that purpose so that the rules are not
departed from needlessly.



4769  Suspension of

Mr. Speaker: I ggree with the hon.
Member so far as this motion is con-
cerned; it should be wvery rarely
resorted to. This request by the
Government for the suspension of the
rules should be seldom made. [ do
request those who are in charge of
these things to anticipate such con-
tingencies and plan them in such
manner as to get the one passed before
the second is taken up. Previously
awso I had said like that I hope the
Government would plan its busi-
ness in such a manner that only very
rare it comes before the House for the
suspension of the rules,

Now, the second question is whe-
ther we can take up the second Bill
after the first one had been passed
and received assent. I had also con:i-
dered this question when I was giving
my consent yesterday. 1 found that
it was not possible and 1 feel that
these two Bills are very essential and
must be passed. We cannot postpone
any of them to the next session. We
are adjourning on the 11th. That is
one thing. Then, 11th is fixed for dis-
cussion on the price line and 10th for
the cease-fire. There is no other alter-
native but to take them up today.
It was therefore that T made the ob-
servation on Friday last that first these
two Bills should be passed before we
take up non-official business. That
was also agreed to by this House.
Thereforr,  with all those limitations
laid down by the House itself, I had
no choice but to give my consent and
under those limitations and with the
decisions that the House has already
taken, 1 do not think there is any
cther escape for us. We have now to
put it to the House; that there is no
wuv out. Therefore, we should agree.
On the one hand, we have decided
that—and I agree that entirely that
these two Bills should be passed as
pos: ble. There ought not to be any
delay, and it is not a question of one
dav or {wo days.

Shri Morarji Teesai: Sir, may I
make a submission? I agree entirely
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with my bon, friend and  with your
directions that this motion should be
very rare. [ believe I have come for
the first time with a motion like this
before the House, and the Government
also has come very rarely—

Shri Hari Vishnu Kamath: It is not
the first time; it is the third time, 1
believe,

Shri Morarji Desai: It is not gene-
rally done, but in this particular case,
it was first of all said that Parlia-
ment should adjourn quickly, on the
23rd October. Further, this is nol a
measure which can be brought in a
hurry. It also required a lot of
consideration, and therefore it was
being eonsidered. Then we found that
we would have 1o bring in an ordin-
ance or something. We did not want
10 bring in any ordinance if we could
help it. Therefore, we also tried to
see that the Bill was framed and
brought in here. So, the only alter-
native left to us, if this was not done,
was that an ordipance should be
passed afterwards. That would not
have been, to my mind, a satisfactory
position at all. It is therefore that we
have come very reluctantly with this
request to you and to the House.

1 can very well understand the zeal
of my hon. friend, to maintain the
rights. 1 am also one with him, and
I will be only too zealous in this
matter. But I would say that he may
be a little bit less zealous in censor-
ing on occasions which are not neces-
Sary. ’

Shri Hari Vishnu Kamath: I am
squally zealous.

Shri Morarji Desai: But he is equal-
ly zealous in censoring which is not
good!

Shri Tyagi (Dehra Dun): Because
he is a bachelor!

st wam fag (FTaT) o AeEw
adam, & 7z fr¥m o A g
qraoteae faftdm & fav & @
ar¥ dmr o ¥



4771 Suspension of
Proviso to
Rull 68

WA FRAA . AT A w
w1 @ra A @A wfed o v AT
Wi wex fear wmamr

ot T fag - @ & wfafom
% gg M1 fadze won WA g fR
gW AT ATS Ay OF §, S gHan SrEAr
& marfeas Fifem—memm  Aifen &
- 7 @, oo G -t 9w &
wag ¥ g @@ o g 7oA &
grEe § S fae gt 99 # e &l
qter feay s | wfee gw gmd E
fF T8 U g0 F1 arEw T8 faeer g0

WA WRNRY  WAAE SEEd g0
99 F 12T FY 77 fF ag oA &1 AW
T |

it e fag - afaR foee ar
o #3d F |

W WEIAT ;AT F AT FATH
AW AT A I g, F IR A
g g | & wme g froaw faema
it 1 721 gt fir #% am o aeeE
A F1 AT AT AT w7 F R
FEL WA qEE & e o | gt
aF Fifer weam Afefes #1 e
8, A% fet gaviEe X @9 v g i
Howr @ Ey, A F 39 & are F afen
TERM AIfEH FT WA H9 2 qAT
g 9g A gWIX SN A §

ot oo fag o owEAT & oare §
T T & FLE AEAfCE Ffeen
fea gu &, S #rar Wi e =fed

wOW WEEE ;. AWEE A
Fifert wewT & #a we-Aifen FAfegq
9T A7 7 §, S 5 oF e awe
AT FEE Y 9 g Afed e
art ¥ mfad daer fafe & ow
2| W ag 3@ fF & e-Aifen wafeam

AGRAHAYANA 16, 1884 (SAKA) 4772

THE AF FIAT E, a1 WY qrT *0E
awa 7E & fF F S %1 qara 37 F
frg woge @

Shri Hari Vishnu Kamath: Sir,
with regard to your ruling which you
were so good to give a minute earlier,
you observed that you were bound by
the decision made two days ago that
both these Bills should be taken up
today. May 1 be permitted to say
vou that we were not then aware of
the position with regard to the suspen-
sion of the rule that might come up

today. Nothing was said about that
then,

Mr. Speaker: Well, I am bound by
the deczision of the House.

The question is:

“That the proviso to Rule 66 of
the Rules of Procedure and Con-
duct of Business in Lok Sabha in
ils application to the motions for
taking into consideration and
passing of the Emergency Risks
(Factories) Insurance Bill, 1962 be
suspended.”

The otion was adopted.

13.19 hrs.

EMERGENCY RISKS (FACTORIES)
INSURANCE BILL

The Minister of Finance (Shri
Morarji Desai): I beg to move:

“That the Bill to make provi-
sions for the insurance of certain
property in India against damage
by enemy action during the period
of emergency, be taken inio
consideration.”

Thig Bill, like the other one relating
to goods which has just been moved,
is based on a similar scheme which
was in existence during the last world
war, but have igtroduced a few
changes in order to provide for the
developments in the Indian economy
since the end of that war, The main
change which has been made is that
in view of the growth of our mineral



